Leg. 1T (C.P.L.) No. 21

COMMITTEE
-‘ ON
PAPERS LAID ON THE TABLE
(1978-79) |

SIXTH LOK SABHA)

"NINTH REPORT

[Presented on ‘ — 22y NUY '::Hd“

LOK SABHA SECRETARIAT
NEW DELHI
November, 1978/Kartika, 1900 (Saka)
9[/’\ Price 1 Re. 0.85 P.

r



CORRIGENDA
TO

NINTH REPORT OF THE COMMITTEE ON PAPERS

LAID ON THE TAFTE (1978-79)

’

“'Page Para  Line{s) For
-1 1.2 7 Accounting
| Year
6 1. 14 5 of Commi s-
sion
6 114 . ) account
year
7 . 118 2 reason
.13 "SIiNe.3 6 money
"7 para Jl.Y
16 - 1 of Commi s-
T sion
16 - 4 - account)

year.

‘Read

accounting
year

of the
Commi ssion

accounting
year

reasons
monevs

of the
Commission

accounting
year



COMPOSITION:, OF THE COMMITTEE ON PAPERS LAID ON
THE TABLE

(1978-79)
Shri Kanwar Lal Gupta—Chairman.
MEMBERS
Shri Faquir Ali Ansari
Shri G. M. Banatwalla
Shri Chandan Singh
Shri K. B. Chettri
. Shri Sudhir Ghosal
Shri M. Kalyanasundaram
Shri Annasaheb Magar
. Shri Hari Shankar Mahale
10. Shri C. R. Mahata
11. Shri Mangal Deo
12. Shri Laxmi Narain Nayak
13. Shri Dwarikadas Patel
14. Shrimati B. Radhabai Ananda Rao
15. Shrimati Shanti Devi

I R I I I N R

SECRETARIAT

Shri K. K. Saxena—Chief Examiner of Bills and Resolufions.
Shri N. N. Mehra—Senior Table Officer.



INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table of
the House having been authorised by the Committee to:present the
Report on their behalf present this their Ninth Report.

2. On examination of certain papers laid during the First, Third
and Fifth Sessions (Sixth Lok Sabha), the Committee have come to
certain conclusions in regard to delay in laying Annual Accounts and
Audit Reports thereon of the University Grants Commission. The
Committee also considered the clarification 'sought in respect of lay-
ing of the annual reports and audit reports of cooperative societies
which receive assistance from the Government by way of share
capital, grant or subsidy from the Consolidated Fund of India and
have made certain recommendations in this regard.

3. The Committee considered and adopted this Report at their
gitting held on the 30th August, 1978

4. A statement giving the summary of the recommendations/
observations of the Committee is also appended 'to the Report (Ap-
pendix II).

New DELHI; KANWAR LAL GUPTA,
September 4, 1978 Chairman,

Bhadra 13, 1900 (Saka). Committee on Papers laid on the Table.
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CHAPTER I

DELAY IN LAYING ANNUAL ACCOUNTS FOR 1975-76
TOGETHER WITH AUDIT REPORT THEREON OF THE
UNIVERSITY GRANTS COMMISSION BEFORE PARLIAMENT

The Annual Accoun's for 1975-76 together with Audit Report
ghereon of the University Grants Commission, New Delhi, were laid
-on the Table of I.ok Saha on 14-11-1977 (i.e., 19} months after the
close of the relevant accounting year) under Section 19(4) of the
University Granis Commission Act, 1956 which reads as under:—

“The Annual Accounts of the Commission together with the
audit report thereon shall be forwarded to the Central
Government and ‘he Government shall cause the same
to be laid before both Houses of Parliament and shall
also forward a copy of the audit report to the Commission
for taking suitable action on the mat'ers arising outi of
the audit report.”

‘While laying the aforesaid accounts and audit report, the Minisier
of Education, Sccial Welfare and Culture did not lay on the Table
the requisite stalement showing reasons for delay in laying them
‘before Parliament.

1.2. The Ministry of Education, Social Welfare and Culture were
then asked to explain the reasons for the delay, reasons for not lay-
ing a diatement showing reasons for'delay in laying the said accounts
and Audit Report, the action taken by them on the recommendation
of the Committee contained in para 1.16 of their First Report (Fifth
Lok Sabha) prescribing a period of 9 months afler the close of the
relevant Accounting Year for laying the accounts and audit report
thereon in respect of autonomous/statutory organisations, and steps
taken by them to ensure timely laying of accounts and audit reports
of University Grants Commission in future.

13 In their reply dated 26th December, 1977, the Ministry of Edu-
-cation, Social Welfare and Culture (Department of Education} ex-
plained the position as under:

“(@{) The English version of the certified accounts of the UGC
for the year 1875-76 and the Audit Report thereon were
received from the AGCR only on 9th June, 1977. Imme-
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diately thereafter arrangements were made to get Hindi
version of these documents prepared and certified froms
the AGCR. On account of pressure of work, both the
Hindi and English versions of these documents could not,
however, be got ready well in time for laying in the
Budget Session, 1977 of Lok Sabha, despite exercising due
expedition.

(i) It is regretted that through an oversight a statement ex-
plaining the reacons for delay was not laid ‘alongwith the
accounts and audit report. Care would be taken in future
that in such cases delay statements are invariably laid be-
fore the House.

(iii) The recommendation contained in para 1.16 of First Re-
port of the Committee on Papers laid on the Table does
not seem to have been brought to the notice of UGC so far
by this Ministry. The same is now being brought to their
notice for adhering to the time-schedule prescribed by the
Committee.

(iv) No specific action was taken by the Ministry to ensure that
the accounts were laid within the prescribed time. How-
ever, for future it is proppsed to pursue the matter with
the UGC and the AGCR right now so that the Annual Ac-
counts for 1976-77 and the Audit Report thereon are laid
within the prescribed time.”

1.4. The Annual Report for 1875-76 of the University Grants Com-~
mission was laid before Lok Sabha on 4-4-1977 under Section 18 of
the University Grants Commission Act which provides as follows:

“The Commission shall prepare once every year, in such form
and at such time as may be prescribed an annual report
giving a true and full account of its activities during the

- previous year, and copies thereof shall be forwarded to the
Central Government and the Government shall cause the
same to be laid before both Houses of Parliament.”

In terms of the recommendation contained in para 2.5 of the First
Report of the Committee (Fifth Lok Sabha), the Annual Report for
1975-76 should have been laid by the 31st December, 1976. As the
Parliament was not in Session in the month of December, 1976 the
Report could only be laid in the next Session held from 17-3-1977 to
7-4-1977.
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1.5. The Annual Report for 1976-77 of University Grants Commis-
sion was laid on the Table of Lok Sabha on 7-8-1978 along with a
statement showing reasons for delay and a ‘Review’ on the working
of University Grants Commission. In the statement showing reasons

for delay in laying the Annual Report for 1976-77 it has been
inter alia stated:

“The Report of the UGC for the year 1976-77 could not be
compiled till February, 1978 because the collection of the
statistics from the Universities and its compilation and
analysis took considerable time. Further, the printing of
the Report could not be done in time hecause the printing
press was handicapped by frequent breakdowns in the
supply of electricity and was observing restricted hours
due to power shortage. The Report was printed in the
first week of July, 1978 and supplied to this Ministry.”

1.6, The Annual Accounts and Audit Report thereon of the Uni-
versity Grants Commission for the year 1976-77 were laid on the
Table of the Lok Sabha on 14-8-1978. In the delay statement laid
along with the aforesaid accounts, the Ministry of Education, Social
Welfare and Culture have inter alia given the following reasons for
delay in laying those documents:

“The UGC finalised its accounts for the year 1976-77 on 29-8-
1977 and sent the same to the AGCR for auditing. The
AGCR took up the audit of the accounts on 29-9-1977. The
draft audit report was sent to the UGC by the AGCR on
17-4-1978 and the UGC sent its detailed comments thereon
on 9-5-1978.

The AGCR sent the English version of the certified. annual ac-
counts of the UGC and the audit report thereon on 8th
June, 1978 and Hindi version on 7th July, 1978. Copies of
the Hindi version of the audit report were received from
the UGC on 24-7-1978....."

1.7. The Committee feel serioug concern to note that despite their
recommendation made in para 1.16 of their First Report (Fifth Lok
Sabha) ixpressing upon the administrative Ministries to lay before
Parliament the amdited accounts and auadit Reports of autonomouns/
statutory bodies under their control within ® months of close of the
relevant accounting year, the Annual Accounts for 1975-76 and Audit
Report thereon of the University Grants Commission were laid om
the Table of Lok Sabha as late as 14-11-1977 i.e., after 19} months of
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the closc of the accounting year. This amounts to flouting the recom
mendation of the Committee.

1.8. The Committee also regret to note that the aforesaid Accounts
and Audit Report of University Grants Commission were laid on the
Table without any statement showing reasons for delay in laying those
accounts. In this connection, the Committee like to point out that
the Lok Sabha Secretariat had issued instructions to all Ministries/
Departments as early as 1962 and reminded them from time to time
through their brochure—‘Procedure to be followed by Minis-
tries in connection with Parliamentary work’—that “wherever there
is undue delay in laying a document (including the statutory rules,
etc.) on the Table of the House, the concerned Minister should also
arrange to lay on the Table, along with such document, a statement
giving reasong for the delay.” The Committee, therefore, feel that
Ministry did not bother to follow the procedure laid down for their
guidance carefully. The reason given by the Ministry that the re-
quisite statement explaining reasons for the delay was not laid
through an oversight seems to be a lame excuse. It rather leads the
Committee to conclude that the papers meant for laying before Par-
liament n1e examinz? just in a routine way and no serious thought
is given to them by the Ministry before they are actually laid.

1.9. The Committee need hardly emphasise the need for laying of
the Annual Reports etc. in time so that the House which sanctions
huge sums of money out of Consolidated Fund of India for being
spent on variou; organisations is informed in time how these moneys
have been spent and also whether any irregularities or shortcomings
are involved therein, before voting the amounts for the next financial
year. The Committee, therefore, recommend that where it is not
feasible for the Government to lay before the House the Reports and
Accounts of an organisation within the prescribed time, a statement
showing reasons for delay in laying these documents should invari-
ably be laid along with those documents so that the House is apprised
of the causes for the delay and may be in a position to examine them
and suggest remedial measures for future guidance,

1.10. The Committee also impress upon all Ministries/Departments
that all docnments/papers/reports etc. meant for being laid before
Parliament should be carefully examined and checked by a senior
officer not below the rank of Deputy Secretary in the Ministry before
‘they are laid on the Table with a view to ensure that they are com-
plete in every respect and wherever along with the document any

other statement ig to be laid on the Table, it accompanies the docu-
‘mont.
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111. The Committee find from the information furmished by the
Ministry of Education, Social Welfare and Culture explaining the
reasons for delay in laying the Annual Accounts and Audit Report
thereon of the University Grants Commission for the year 1975-76,
that the certified accounts and audit report thereon were received
from the A.G.CR. on 9th June, 1977. The Committee are not con-
vinced with the explamation given by that Ministry that due to
pressure of work the English and Hindi versions of those documents
could not be got ready for being laid during the Parlinment Session
held from 11th June, 1977 to 8th August, 1977 as the Annual Accounts
and audit report thereon for the year 1975-76 consisted of only 17
pages and it appears strange that stencilling of 17 pages of
English version and translation thereof into Hindi took more
than 2 months. The Committee are, therefore, constrained to observe
that due importance was not given to the work regarding laying of
the aforesaid documents before Parliament and feel that had the
‘Ministry been a little more vigilant and realised their responsibility
and the importance of this work, these documents could have bcen
laid during the Session held from 11th June, 1977 to 8th August,
1977,

1.12. The Committee, therefore, recommend that a time bound pro-
gramme should be chalked out by the Ministry in consultation with
the audit authorities in such a manner that after the close of the
accounting year, the annual accounts of the University Grants Com-
mi-sion are compiled and sent to Audit for auditing within 3 months
of the close of the relevant accounting year and within the next
€ months all other work relating to auditing of the accounts, furnish-
ing replies to audit observations, printing, translation thereof in Hindi
and sending the printed copies to the Ministry etc. is completed, so
that these documents may be laid before Parliament within the pres-
cribed period of 9 months after the close of the accounting year. The
Ministry should also identify the stages where the delay usually
occurg and take corrective measures therefor.

1.13. The Committee are distressed to note that the recommenda-
tion contained in para 1.16 of their First Report (Fifth Lok Sabha)
which was presented to Lok Sabha as early as 8th March, 1976 was
not brought to the notice of the University Grants Commission in
time by the Ministry of Education, Social Welfare and Culture nor
any efforts were made to ensure its compliance by the autonomous/
statutory organisations under the control of the Ministry. The Com-
mittee have no doubt that had the Ministry been vigilant and circulat-
ed these recommendations to all such organisations in time, the
Anmnual Accounts and Audit Report of the University Grants Com-
mission would have been laid much earlier. The Committee further



recommend that respomsibility should be fixed for this omission and
the concerned person should be punished sternly.

1.14. The COm.lmttep also note that Annual Report of University
Grantg Commission for the year 1976-77 was laid on the Table of
Lok Sabha on 7th August, 1978 (i.e. after 16 months of the close
of accounting year) and the Annual Accounts and Audit Report
thereon of Commission for the year 1976-77 were laid on 14th August,
1978 (i.e. after 161 monthg of the close of account year). Further,
in terms of recommendation contained in para 3.5 of First Report of
the Committee (Fifth Lok Sabha), if the Annual Report, Annual
Accounts and Audit Report have not been laid within the prescribed
period of 9 months, the Ministry concerned should lay within 30 days
of the expiry of the prescribed period or as soon as the House meets,
whichever ig later, a statement explaining the reasons why the repert
could not be laid within that time. Such a statement was neither
laid in the case of Annual Report for 1976-77 nor in the case of Annual]
Accounts and Audit Report thereon for the year 1976-77 by the
Ministry of Education, Social Welfare and Culture.

1.15. The Committee take serious note of the carelessness on the
part of the Ministry in not laying the ‘Delay statement’. The Com-
mittee are constrained to observe that their recommendations have
not been given serious attention and respect that they deserved.
The Comumittee desire that this lapse should be brought to the notice
of ali concerned officers.

1.16. The University Grants Commission is an institution of
immense national importance in the field of Education and receives
quite a large sums of money out of the funds drawn from the Con-
solidated Fund of India with the approval of Parliament, in order to
disburse grants to a large number of universities and colleges in the
country. It is, therefore, imperative that Parliament is apprised, in
time, of its activities during a particular year. The Committee need
hardly stress that the Annual Reports and accounts, if laid in time
before Parliament, give an opportunity to Members to see for them-
selves whether the moneys voted by them for being placed at the
disposal of University Grants Commission for the fartherance of
objectives for which it was set up, have been utilised properly or
not so that an idea might be formed for determining the quantum
of funds to be voted in respect of the following year. Thus, the very
purpose behind laying the documents before Parliament, is defeated
if they are not laid in time

1.17. The Committee, therefore recommend that the Annual Report
and Amnusl Accounts together “with audit report thereon should as



7

far as possible be mid together before Parliament so that the Parlia-
ment may have a complete picture of the accounts ag well as the
.achievements of the University Grants Commission at the same time.
In this connection, the Committee need hardly emphasise their earlier
recommendation made in para 3.5 of their First Report (Fifth Lok
Sabha). But the laying of Annual Report should not be delayed
merely because the annual accounts and audit report thereon are
not ready and vice-versa. Either of these two documents may be
laid separately as soon as it is completed, if the other documesat is
not ready and its completion is likely {0 take more than one month.
In such cases all efforts should be made to complete the other docu-
ment as soon as possible and lay in the same session or at the most
in the next sessiom of the House.

1.18. The Committee are surprised to find from the statement show-
ing reason for delay in laying the Annual Report for the year 1976-77
that after the close of the accounting year, University Grants Commis.
sion took about 11 months in compiling the Anmual Report and 5
months in getting the Report printed. The Committee feel that had
the Ministry or the University Grants Commission made earnest
«efforts, the annual report of University Grants Commission could
have been laid in time. The Committee are, therefore, of the view
that a time bound schedule should be drawn up for completing
action at various stages like collection of necessary data or informa-
tion, compilation, translation and printing etc. of the Annual Re-
‘port of the University Grants Commission so that it may be laid
-withim the prescribed period.

1.19. The Committee hope that lessons would be drawn from past
experience and all out efforts would he made by the Ministry of Edu-
cation, Social Welfare and Culture to ensure timely laying of Reports
and Accounts of the University Grants Commission in future.

1.20. The Commitise further recommend that a thorough probe
should be made to pin down the responsibilivy of the officers who
44 nof care o imploment the recommendstions of thig committee
musha'fdu,mm‘




CHAPTER I

LAYING OF ANNUAL REPORTS AND AUDIT REPORTS OF
CO-OPERATIVE SOCIETIES BEFORE PARLIAMENT

2.1. In para 1.12 of Second Report (Sixth Lok Sabha) the
Committee on Papers Laid on the Table have recommended:

“1.12. The Committee, therefore, recommend that all Statu-
tory/Autonomous Organisations, Public Undertakings,
Corporations, Joint ventures, Societies etc., which are
financed out of funds drawn from the Consolidated Fund
of India, after being voted by the Parliament, in the form
of shares, subsidies, grants-in-aid etc., efther wholly or
partly should lay their Annual Reports/Audit Reports
(boith English and Hindi versions) before both Houses of
Parliament irrespective of the fact whether the Statutes,
Rules or Regulations of such organisations provide there-
for or not and whether ‘they are registered under the
Companies Act, 1956 or not.”

2.2. The Depar‘ment of Civil Supplies and Cooperation have in
their communication dated the 8th May, 1978 (Appendix—I) ex-
pressed their inability to implement the above recommendation of
the Committee in laying the Annual Reports and Audit Reports of
co-operative societies which receive assistance from the Govern-
ment by way of share capital, grant or subsidy from the Consoli-
dated Fund of India. They have inter alia explained the position
a8 under:

“....if the recommendation made by the Committee is ac-
cepted by the Government, the annual reports and the
audit reports of all the co-operative societies which receive
asdistance from the Government by way of share capital,
grant or subsidv from ‘the Consolidated Fund of India
would have to be laid before both the Houses of Parlia-
ment. This is a departure from the existing prac‘ice, as
the annual reports and audited statements of co-operative
societies have never been laid before the Parliament so
far. Co-operatives have, no doubt, been recognised
under the Five Year Plans, as instruments of planned
development, and 'the Government has been making avail-



able financial assistance by way of snare capatal, louns and
subsidies, on terms and conditions which they are requir-
ed to observe so that they are able to play their role effec-
tively, in their respective spheres. Co-operative societies
are analogous to voluntary organisations rather than public
sector en‘erprises. They have not been considered as joint
ventures between the Government and co-operatives or
public sector undertakings.”

23. The Committee, at their sitting held on 11th July, 1978, con-
sidered the aforementioned views of ‘he Department of Civil Sup-
plies and Co-operation on laying of Annual Reports and Audit Re-
port's of the Co-operative Societies before Parliament.

24 The Committee note that the Annual Reports and Audit Re-
ports of Co-operative Societies, registered under the Co-operative
Societies Acts, are not being laid before Parliament even though
these societies receive financial assistance from Government by way
of share capital, grants or subsidies etc., from the Consolidated Fund
of India. The Committee are not convinced with the argument ad-
vanced by that Department that since Annual Reports and Audit
Reports of Co-operative Societies have never been laid before Parlia-
ment in the past it will be a departure from the past practice if these
reports are laid now. The Committee do not visualise any difficulty
in this respect nor the Department of Civil Supplies and Co-operation
has pointed out any ground for exempting the co-operative societies
from the obligation of laying their Annual Reports etc., before the
Parliament.

25. After considering all aspects of the matter, the Committee
reiterate their earlier recommendation made in para 1.12 of their
Second Report (Sixth Lok Sabha) and recommend that the¢ Annual
Reports and Audit Reports of Co-operative Societies registered under
the Co-operative Societies Acts, which are financed out of funds
drawn from the Comsolidated Fund of India, should invariably be
laid before both Houses of Parliament.

KANWAR LAL GUPTA,
Chairman,

Committee on Papers Laid on the Table..
New Drvuun; ‘

August 30, 1978
Bhadra 8, 1900 (Saka).



APPENDIX 1
(Vide Para 2.2 of the Report)

A. K. MAJUMDAR, GOVERNMENT OF INDIA

Secretary SECRETARY
Deptt. of Civil Supplies and
D.O. No. R. 11018|8|78-Coord. Co-operation.
P.O. Box 391

New Delhi, dated 8-5-1978.
Dear Shri Rikhy,

The Committee on Papers Laid on the Table (6th Lok Sabha)
have, in their 2nd Report, which was presented to the Lok Sabha on
the 22nd December, 1877, recommended that all Statutory/Autonom-
ous Organisations, Public Undertakings, Corporations, Joint ventur-
es, Societies etc, which are financed out of funds drawn from the
Consolidated Fund of India, after being voted by the Parliament, in
the form of shares, subsidies, grants-in-aid, etc., either wholly or
parily, should lay their Annual Reports (both English and Hindi
versions) before both Houses of Parliament, irrespeclive of the fact
whether the Statutes, Rules or Regulations of such organisations pro-
vide therefor or not and whether they are regigtered under the Com-
panies Act, 1956, or not. The above recommendation has been made
by the Committee as a result of the clarification sought for, perhaps
by the Ministry of Petroleum, with reference to the Petrofils Co-
operative Ltd., Baroda, which is described as a Joint venture of the
Government of India and Co-operatives.

In this connection, I may point out that if the recommendation
made by the Committee is accepted by the Government, the annual
reports and the audit reports of all the co-operative societies which
receive assistance from the Government by way of share capital,
grant or subsidy from the Consolidated Fund of India would have to
be laid before both the Houses of Parliament. This is a departure
from the existing practice, as the annual reports and audited state-
ments of co-operative societies have never been laid before the Par-
Yament so far. Co-operatives have, no doubt, been recognised under

10
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the Five Year Plans, as instruments of planned development, and
the Government has been making available financial assistance by
way of share capital, Joans and subsidies, on terms and conditions
which they are required to observe so that they are able to play their
role effectively, in their respective spheres. Co-operative societies
are analogous to voluntary organisations rather than public sector
enterprises. They have not been considered as joint ventures bet-
ween the Government and co-operatives or public sector under-
takings.

It is, therefore, requesied that the posi‘ion explained above may
be brought to the notice of the Committee on Papers Laid on the
Table (6th Lok Sabha) and they may he requested to reconsider
their recommendation, in so far as co-operative societies registered
under the Co-operative Societies Acts are concerned.

With regards,

Yours sincerely,
(A. K. Majumdar)

Shri Avtar Singh Rikhy, i
Secretary, i
Lok Sabha,

Lok Sabha Secretariat,

Parliament House,

New Delhi.

2585 LS—2.



APPENDIX I

Summary of Recommendations/Observations contained in the Repord

'S
No.

Rcf;r-

ence to
Para No.

Summary of Recommendations/observations

of the Report.

1

2

3

1

1.7

18

The Committee feel serious concern to note
that despite their recommendation made in para
1.16 of their First Report (Fifth Lok Sabha) im-
pressing upon the administrative Ministries to
lay before Parliament the audited accounts and
audit Reports of autonomous|statutory bodies
under their control within 9 months of close of
the relevant accounting year, the Annual Ac-
counts for 1975-76 and Audit Report thereon of
the University Grants Commission were laid on
the Table of Lok Sabhg as late as 14-11-1977, i.e.,
after 19§ months of the close of the accounting
year. This amounts to flouting the recommen-
dation of the Committee,

TFhe Committee also regret to note that the
aforesaid Accounts and Audit Report of Univer-
sity Grants Commission were laid on the Table
without any statement showing reasons for de-
lay in laying those accounts. In this connection,
the Committee like to point out that the Lok
Sabha Secretariat had issued instructions to all
Ministries|Departments as early as 1962 and re-
minded them from time to time through their
brochure—‘Procedure to be followed by Minis-
tries in connection with Parliamentary work'—
that “wherever there is undue delay in laying
a document (including the statutory rules, etc.)
on the Table of the Houses the concerned
Minister should also arrange to lay on the Table,

12
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1.9

1.10

3

along with such document, a statement giving
reasons for the delay.” The Committee, there-
fore, feel that Ministry did not bother to fol-
low the procedure laid down for their guidance
carefully. The reason given by the Ministry that
the requisitey statement explaining reasons for
the delay was not laid through an oversight
seems to be a lame excuse. It rather leads the
Committee to conclude that the papers meant for
laying before Parliament are examined just in
a routine way and not serious thought is given
to them by the Ministry before they are actual-
ly laid.

The Committee need hardly emphasise the
need for laying of the Annual Reports etc. in
time so that the House which sanctions huge
sums of money out of Consolidated Fund of India
for being spent on various organisations is in-
formed in time how ‘these money have been
spent and also whether any irrigularities or
shortcomings are ihvolved therein, before voting
the amounts for the next financial year. The
Committee, therefore, recommend that where it
is not feasible for the Government to lay before
the House the Reports and Accounts of an orga-
nisation within the prescribed time, a statement
showing reasons for delay in laying these docu-
ments should invariably be laid along with those
documents so that the House is apprised of the
causes for the delay and may be in a position 1o
examine them and suggest remedial measures
for future guidance.

The Committee also impress upon all Mini-
stries/Departments that all documents/papers/re-
ports etc. meant for being laid before Parliament
should be carefully examined and checked by a
senior officer nol bewow the rank of Deputy Sec-
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(1)

(&)

3

w

1.11

1.12

retary in the Ministry before they are laid on
the Table with a view to ensure that they are
complete in every respect and wherever along
with the documents any o‘her statement is to be
laid on the Table, it accompanies the document.

The Committee find from the information
furnished by the Ministry of Education, Social
Welfare and Culture explaining the reasons for
delay in laying the Annual Accounts and Audit
Report thereon of the University Grants Com-
misgion for rhe year 1975-76, (hat the certified
accounts and audit report thereon were received
from the A.G.C.R. on 9th June, 1977. The Com-
mittee are not convinced with the explanation
given by the Minisiry ‘hat due to pressure of
work the English and Hindi versions of those
documents could not pe got ready for being laid
during the Parliament Session held from 11th
June, 1977 to 8th Augus!, 1877 as the Annual
Accoun's and audi# report thereon for the year
1875-76 consisted of only 17 pages and it appears
strange that stancilling of 17 pages of English
version and translation thereof into Hindi took
more than 2 months. The Commit.ee are, there-
fore, constrained to observe that due importance
‘was not given to the work regarding laying of
the aforesaid documents hefore Parliamen: and
feel that had the Ministry been a little more
vigilant and realised tneir responsibility and the
importance of this work, ‘hese documents could
have been laid during the Session held from
11th June, 1977 to 8th August, 1977.

The Committee, therefore, recommend that
a time bound programme should be chalked out
by the Ministry in consul.ation with the audit
authorities in such a manner that after the close
of the accounting year, the annual accoun's of
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3

1.13

the University Granis Commission are compiled
and sent to Audit for auditing within 3 months
of the close of the relevant accounting year and
within the next 6 months all other work relat-
ing to auditing of the accounts, furnishing re-
plies to audit observations, printing, translation
thereof in Hindi and sending the prinied copies
%o the Ministry etc. is completed, so that these
documents may be laid before Parliament, with-
in the prescribed period of 9 monihs after the
close of the accounting vear. The Ministry
should also identify the stages where the delay
usually occurs and take correctvie measures
therefor.

The Commi.tee are distressed to no'e that
the recommendation contained in para 1.16 of
First Report (Fifth Lok Sabha) which was pre-
sented to Lok Sabha as early as 8th March, 1976
was ‘not brought to the no'ice of 'the University
Grants Commission in time by the Ministry of
Education, Social Welfare and Culture nor any
efforts were made to ensure its compliance by
the au‘onomous/statutory organisations under
the control of the Ministry. The Committee
have no doubt that had the Ministry been vigi-
lant and circulated these recommendations to all
such organisations in time, the Annual Accounts
and Audit Report of the University Grants Com-
‘misgion would have been laid much earlier.
The Committee furiher recommend ‘hat resjpon-
sibility should be fixed for this omission and the
concerned person should be punished sternly.

The Committee also note that Annual Re-
port of University Grants Commission for the
year 1976-77 was laid on the Table of Lok Sabha
on 7th August, 1978 (i.e, after 16 months of the
close of accounting year) and the Annual
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Accounts and Audit Report thereon of Commis-
sion for the ‘year 1976-77 were laid on 14th
August, 1978 (i.e. after 16} months of the close of
account) year. Further, in terms of recommen-
dation contained in para 3.5 of First Report of
the Committee (Fifth Lok Sabha). if the An-
nual Repor:i, Annual Accounts and Audit Report
have not been laid within the prescribed period
of 9 months, the Ministry concerned should lay
within 30 days of the expiry of the prescribed
period or as soon as the House meets, whichever
is later, a statement explaining the reasons why
the report could not be laid within that time.
Such a statement was neither laid in the case
of Annual Report for 1976-77 nor in the case of
Annual Accounts and Audit Report thereon for
the year 1976-77 by the Ministry of Education,
Social Welfare and Culture.

The Committee take serious note of the care-
lessness on the part of the Ministry in not lay-
ing the ‘Delay statement’. The Committee are
constrained to observe that their recommenda-
tions have not been given serious attention and
respect that they deserved. The Committee
desire that this Iapse should be brought to the
notice of all concerned officers.

The University Grants Commission is an
institution of immense national importance in
the field of Education and receives quite a large
sums of money out of the funds drawn from
the Consolidated Fund of India with the ap-
prova)] of Parliament, in order to disburse grants
to a large number of universities and colleges
in the country. It is, therefore, imperative that
Parliament is apprised, in time, of its activities
during a particular year. The Committee need
hardly stress that the Annual Reports and ac-
counts, if laid in time before Parliament, give
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an opportunity to Members to see for them-
selves whether the moneys voted by them for
being placed at the disposal of University Grants
Commission for the furtherance of objectives
for which it was set up, have been utilised pro-
perly or not so that an idea might be formed for
determining the quantum of funds to be voted
in respect of the following year. Thus, the very
purpose behind laying the documents before
Parliament, is defeated if they are not laid in
time.

The Committee, therefore, recommend that
the Annua] Report and Annual Accounts toge-
ther with audit report thereon should as far as
possible be laid together before Parliament so
that the Parliament may have a complete pic-
ture of the accounts as well as the achievements
of the University Grants Commission at the
same time. In this connection, the Committee
need hardly emphasise their earlier recommen-
dation made in para 3.5 of their First Report
(Fifth Lok Sabha). But the laying of Annual
Report should not be delayed merely because
the annual accounts and audit report thereon
are not ready and vice-versa. Either of these
two documents may be laid separately as soon
as it is completed, if the other document is-not
ready and its completion is likely to take more
than one month. In such cases all efforts should
be made to complete the other document as
soon as possible and lay it in the same session
or at the most in the next session of the House.

The Committee are surprised to find from
the statement showing reasons for delay in lay-
ing the Annual Report for the year 1976-77 that
after the close of the accounting year, University
Grants Commission took about 11 months in
compiling the Annual Report and 5 months in
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getting the Report printed. The Committee
feel that had the Ministry or the University
Grants Commission made earnest efforts, the
annual report of University Grants Commission
could have been laid in time. The Committee
are, therefore, of the view that a time bound
schedule should be drawn up for completing
action at various stages like collection of neces-
sary data or information, compilation, transla-
tion and printing etc. of the Annual Report of
the University Grants Commission so that il
may be laid within the prescribed period.

The Committee hope that lessons would be
drawn from past experience and all out efforts
would be made by the Ministry of Education,
Social Welfare and Culture to ensure timely
laying of Reports and Accounts of the Univer-
sity Grants Commission in future.

The Committee further recommend that a
thorough probe should be made to pin down the
responsibility of the officers who did not care
to iroplement the recommendations of this com-
mittee and the officers found guilty should be
punished,

The Committee note that the Annual Reports
and Audit Reports of Co-operative Societies,
registered under the Co-operative Societies
Acts, are not being laid before Parliament
even though these societies receive finan-
cial assistance from Government by way of
share capital, grants or subsidies etc., from the
Consolidated Fund of India. The Committee
are not convinced with the argument advanced
by that Department that since Annual Reports
and Audit Reports of Co-operative Societies
have never been laid before Parliament in the
past it will be a departure from the past prac-
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tice if these reports are laid now. The Committee
do not visualise any difficulty in this respect
nor the department of Civil Supplies and Co-
operation has pointed out any ground for ex-
empting the co-operative societies from the
obligation of laying their Annual Reports, etc.,
before the Parliament,

16 2.5 After considering all aspects of the matter,
the Committee reiterate their earlier recom-
mendation made in para 1.12 of their Second
Report (Sixth Lok Sabha) and recommend that
the Annual Reports and Audit Reports of Co-
operative Societies registered under the Co-
operative Societies Acts, which are financed out
of funds drawn from the Consolidated Fund of
India, should invariably be laid before both
Houses of Parliament,
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